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CENTR1li AINISTRAELVE TRIBUNJ 

£ CUTTA 

No.O,A.1397/1997 

Present : Hon'ble Mr. D. Puzkayastha, Judicial Member 

Honble Mr, G,S Maingi, Administrative Member 

VPAS BHADURY & CR3, 

vs. 
UNION CF INDIA & ORS. 

For the applicants $ Mr. P.K. Munshi, counsel 

For the respondents s Mrs. U. Sanyal, counsel 

Heard on ; 25,08.99 	 Order on s 25.08.99 

Heard id. counsel for the plicant Mrs. U. Sanyal is 

also present on behalf of the respondents. 

2 	I'd. counsel Mr. P,K. Munshi appearing on behalf of the 

applicasunits that this application has become infractuous 

due to certain modifications relating to this mat er9 	done 

by the Honbie High Court and thereby he does not want to proceed' 

with the case. 	/ 

3. 	Considering the facts and circstnces stated above, ,e 

dispose of the application awarding no costs.. 
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